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afreperat 

ag feet, 18 FE, 2009 

LPL. 07 (31). PHF TER, AIA Te afta ate Taa, 2007 (2007 Hr 55) Ht MT 41 St SI-II (2) 
GE (1) H Ty Visa oT 10 SRI Vee Vise ar WaT Hee eu, Preafafed fran sat @, aaiq — 

1, Gfarer are ate ore — (1) ea raat ar afar aa Gees ser fear (steer atk Uae wr der, ve site 
aan at wd) FraH, 2009 I 

2) dase 8 wearer at atte a vga a 
2. uftsrerd.—ea fraal A wa aa fae ded a sraen arafara 4 a — 

(a) “ofan” 8 ages ae atfiraen afta, 2007 (2007 a1 55) afata 2; 

(a) “afrecr” 3 afar at ar 4 & ata eenfie aera oF afin afar 2; 

(a) “aeqa" a afehran at or 7(1) & aia fraad after at creat afd 2; 

(a) Se ETC) Ss Peay SPT SEE CSE “a ott TEE) 
afaaa 

(S) 3a wed ott vet it gad Nga # ik often el & farg aferae A often & seer: aet set ht 
wt afar Fe 

3, WeTeA wet aiftraror a sreaet sit aged H dar siz wa, weet, Vers, fires Fahey, rar we, Geet 
art fared, stare sufe.—1(%) Fa Seah =eares a Senhga saree after S sreaqal a wa A Praga fren Se 
2, aa ag US am, Fa ak ops Ofaferat ar eae en Sl seas =a S ores =a wt sue F sik Seq 

mea aaah (Aa sik Sar wea) sifePrry, 1958 (1958 wr 51) A aursvataa ¢ aon a aenareean aad afea 
aaa Tease 4 aa B area are 1a Frat ated ary Sit 1 sea ae Oe H vot satel H eat at 7 

a aa ag ar ufa a atl vet at ara aia a al & feu ween alt . . 

(@) Fa Seq AIPTes wT Saha Tet =e steaar, Hw A frqaa fear wre | aa ae CA ae, wa ak sry 
feared a geen eh st sea AeA | ards Gea saree al soeea F sik sea ares sarees (Aaa ait Gar 
wd) afatra, 1954 (los4 st 28) 4 satis ¢ cen a aenareae ofeadal afea Trea aT FF Fae 
aes ware me raat ated TT BF : 

Tey Sa aM A We Sea area HI Sarhrga saree a sea =aTeTa ar Garfrg ASI ~The Ue, STEM, 

1856 GI/2009 (1)
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Frater a sized afer Ff a afser a terigha wrat & fret arr we A ald Senfrefa raze wre ax WETS A UT 
fea 2 a ra we S fae cee Bt ane aa Ca seaa S Aer FO Ger oT Frais aH aire afass fafa A afer a 
fret ora 6a 4 Veahigha wre at ce tea ale alg ot (Aafiaia ste & ue der & fears) wt ver fear seT, HH 
ser srexfora at 2 a sas gre sneer st wrt ze . 

_ (4) aa fet sea eres ar ae area ST Saga =e after & =f aeer Swe A Freee fear se 
2 a we det Qari A a a cafes afer S yerahre aes B we A fraqaa fevar som @ aa ae tS aaa, wa sik aT 

uftaterat ar SaHen shn at Sea sae S area =a Ht Sue F ie Tea wares ater (aaa ate Ven Wa) 
afar, 1954 (1954 =r 28), W svatien & ste & sree, aera a weet ones er me Weary we Tee 

Prat afsa ory Bit : 

WEY Ta aM A He Seq MTs ar Sarge =e a dat Paral S alg cafes Sea ~aepera Hr Saga Wer 

TTT Gert, Sua, Fratsres ar sivrerht vfass Fife ay asa a darrata tree & feet aq wo a alg Senhrafa Gray 
Wet Ht Tel SA Wer fae | a wra HeA H fore wHNN Bt eT | aa US Bay SH daa F A Gera a frahas St sient afer 
fafa F afaer a feet as we a Satie Grad at dene tan ate ae at (Aartaha saa FH suet Gera @ fears) at 
ver fear aren, St Set oreetora StS a Sas ERT seers st TTA S 

4. araftre: susie, afin Saree am eee S fides ale den wel @ ara foe feat arma eH Preit a 
aig ere sree vel fare tear @ a aya-aaa WING Sa F Visa al ary] Frat sit onder gra sraenfta fare we | 

5, Rerferer see at eet — ante SHR Bl Safaerat = fave set a wet sat arora eH Prat = fase aaa oe rfezer 
ae at faa ert | 

[WL @. 1(4)/2008-St (urge Be) J 

ary fort, dyad Uiaa 

MINISTRY OF DEFENCE 

NOTIFICATION 

New Delhi, the 18th May, 2009 

S.R.O. 07(E).—In exercise of the powers conferred by Section 10 read with clause (c) of sub-section (2) of Section 41 

of the Armed Forces Tribunal Act, 2007 (55 of 2007), the Central Government hereby makes the following Rules, 

namely :— . 

1. Short title and commencement. — (1) These Rules may be called the Anned Forces Tribunal (Salaries, Allowances 

and Conditions of Service of Chairperson and Members) Rules, 2009. , 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. Definitions. — In these Rules, unless the context otherwise requires, — 

(a) “Act” means the Armed Forces Tribunal Act, 2007, ($5 of 2007); 

(b) “Tribunal” means the Armed Forces Tribunal established under Section 4 of the Act; 

(c) “Chairperson” means the Chairperson of the Tribunal appointed under Section 7(1) of the Act; 

(d) “Member” means a member (whether Judicial or Administrative) of the Tribunal appointed under Section 7Q1)° 
of the Act; . 

(ec) Words and expressions used herein and not defined but defined in the Act shall have the meanings respectively 
assigned to them in the Act. 

3. Pay and Allowances, Leave, Pension, Provident Fund, Travelling Allowance, Leave Travel Concession, 

Accommodation etc. to the Chairperson and Members of the Armed Forces Tribunal.—-1 (a) When a Retired Judge of the 

Supreme Court is appointed as Chairperson of the Tribunal, he shall be entitled to salary, allowances and other perquisites 

as are available to the sitting Judge of the Supreme Court, and as provided in the Supreme Court Judges (Salaries and 

Conditions of Services) Act, 1958 (51 of 1958), and these shall apply mutatis mutandis alongwith rules made thereunder as 
amended from time to time. The Chairperson shall be entitled to take his spouse with him while travelling within the country 
while on official visit to Benches. 

(b) When a Retired Chief Justice of a High Court is appointed as Chairperson of the Tribunal, he shall be entitled to 

salary, allowances and other perquisites as are available to the sitting Chief Justice of a High Court and as provided in the
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High Court Judges (Salaries and Conditions of Services), Act 1954 (28 of 1954), and these shall apply mutatis mutandis 

alongwith rules made thereunder as amended from time to time : 

Provided that in case the Retired Judge of the Supreme Court or the Retired Chief Justice of a High Court, is in receipt 
of, or has received or has become entitled to receive any retirement benefits by way of pension, gratuity, employer’s 

contribution to the Contributory Provident Fund or other forms of retirement benefits, the pay of such Chairperson shall be 
reduced by the gross amount of pension or employer’s contribution to the Contributory Provident Fund or any other form 
of retirement benefits, if any (except pension equivalent of retirement gratuity), drawn or to be drawn by him. 

(c) When a serving or retired Judge of a High Court is appointed as Judicial Member of the Tribunal or when any 
person from the three services is appointed as Administrative Member of the Tribunal, he shall be entitled to salary, 
allowances and other perquisites as are available to the sitting Judge of a High Court and as provided in the High Court 
Judges (Salaries and Conditions of Services) Act, 1954 (28 of 1954) and these shall apply mutatis mutandis alongwith rules — 

made thereunder as amended from time to time : 

Provided that in case the retired Judge of a High Court.or a person from the three services, is in receipt of, or has 

received or has become entitled to receive any retirement benefits by way of pension, gratuity, employer’s contribution to 

the Contributory Provident Fund or other forms of retirement benefits, the pay of such Member shall be reduced by the 

gross amount of pension or employer’s contribution to the Contributory Provident Fund or any other form of retirement 

benefits; if any (except pension equivalent of retirement gratuity), drawn or to be drawn by him. 

4. Residuary Provision. — Matters relating to the terms and conditions of service of the Chairperson or Members of 

the Tribunal with respect to which no express provision has been made in these rules, shall be determined by the rules and 
orders for the time being applicable to a Secretary to the Government of India. 

5. Powers to relax rules. — The Central Government shall have power to relax any provision of these rules in respect 
of any class or category of persons. 

[F. No. 1 (4)/2008-D (AFT Cell)] 

AJAY TIRKEY, Jt. Secy. 
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